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oil; L 

(b) 'if so, whether the Government . 
are supplying any alternative oil for 
thk production of vegetable oil; and . 

(c) if not  the st- taken to main- 
tain thk supply of the vegetable oil as 
per its demand ? . 

THE MINISTER O F  STATE IN 
;THE MWISTRY O F  CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI K A M F U D D I N  
AHMED) : (a) Government have 
only banned use of expeller mustard 
oil in the manufacture of vanaspqti 
from 118-1991. 

(b) and (c) . Vanaspati industry is 
expected to use the following oils in 
the manufacture of wnaspati : 

Cottonseed 
Mahuwa 
Maizehorn oil 
Nigerseed 03 
Palm oil (indigenousf 
Mustardlrapeseed oil (only sol- 
vent extracted). 
Ricebran oil 
Soyabean oil 
Sunflower oil 
Watermelon seed oil 
Salseed oil (nqt exceeding 
10%). 
Groundnut oil (only solvent 
extracted oil). 
Sesame oil (5% mandatory) 
Safflower (kardi seed) oil. 

High-Powered Cocnmittce on Bbopd 
Gm Disc 

3190. SHRI HANAN MOLLAH : 
Will the PRIME MINISTER be 
pleased to state : 

(a) whether tbe Government pro- 
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pose to set up a Medical Committee or 
a high-powered Committee o n  Bho- 
pal Gas Tragedy in view of the current 
disclosures on the niture, scale and 
extent of injwies due to leakage of gas 
in Bhopal ; 

(b) if so, the details. thereof: and 
(c) . if not. the remedial steps the 

Government propose to take ill the 
matter ? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF CHEMICALS 

.AND FERTILIZERS (DR. CHIN- 
TAMOHAN) : (a) to (c) No. Sir. 
Government are of the view that the 
variqus Government agencies are 
undertaking various functions' and 
that there is, theftfore. no need for a 
separate body to undeflake these 
functions. 

Sick Indostrial Units in Tamil Nadu 

3191. SHRI K. THULASIAM 
VANPAYAR: Will the PRIME 
MINISTER be pleased to state : 

(a) the total number of sick indus- 
trial units in T a d  Nadu and their 
names, district-wise; 

(b) the proposals the Government 
propose to undertake to revive these 
units; 

(c) the impact on the labour force 
due to the lockouts declared by the 
management of these units: and 

(d) the financial repercussions on 
the economy of the country due to the 
sickness of these units? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEPI) : (a) Data on 
sick industrial units assisted by the 
banks in the country is compiled by 
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the Reserve Bank of 1ndia. as per the 
definition of sickness addpted by it. 
As per the RBI dati, there are 1 12 sick 
Non-SSI and 33,032 sick SSI units .in 
the State of Tamil Nadu as at the end 
of December, 1988 .(latest 'available). 
The break-up of 112 units district-wise 
is as under :- 

~ a m e  of the District Non-SSI sick 

affected over lock-outs over reasons 
related to industrial disputes. 

(d) As per the RBI data, the 
ourstanding bank credit against the 
sick Non-SSI units and the sick SSI 
unit w s  Rs. 269.73 crore and 
Rs. 223.72 crore. respectively in the 
Statc of Tamil Nadu.as at  the end of 
December, 1988 (latest available). . 

Madras 
Chengalpattu 
North h o t  
South Arcot . 
Thanjavur 
Th.chirapalli 
Salem 
llharmapuri 
Nilgiri 
Coimbatore 
Pasympon Muthurama- 

lingam ' 

Rriyar 
Kamarajar 
Madmai 
Ti'nelveli 
Pudukkottai 

Similar information in respect of sick 
small scale units is not centrally main- 
tained. In accordance with the prac- 
tices and usages custonlary Anong 
bankers as also in confornlity with the 
provisions of the statutes governing 
nationalised banks, it will not be pos- 
sible to divulge the names of the sick 
units assisted by bank+. 
(b) As regards revival of sick 

&dustrial units. the Government have 
got a uniform policy for the whole 
country including the State of Tamii 
Nadu. Some important aspects are 
dven in the attached statement.. 

(c) ~ u r i &  1990. in Tamil Nadu. 
lhere were 535 workers affected due to 
l o c k ~ u t s  over reasons not related to 
industrial disputes and 10,978 workers 

STATEMENT ' 

Steps taken by the Government of India 
.for the Revival . of Sick Industrial 

r Units 
b 

. (i) The Government have enactd  
a comprehensive legislation namely, 
'The Sick Industrial Companies (Spe- 
cial Provisions) Act, 1985'. A quasi- 
judicial body designated as 'The 
Board for Industrial and Financial. 
Reconstruction (BIFR)' has been set 
up under the Act to deal with the pro- 
blems of sick industrial companies in 
an effective manner. which has 
become operational with effeft from 
the 15th May, 1987. 

.(ii) Th.e Reserve Bank of India 
have. iss'ued guidelines to the banks 
for strengthening the monitoring sys- 
tems and for arresting industrial sick- 
ness'af 'the incipient stage so that 
corrective measures are taken in 
time. 

(iii) The hariks. have also been 
directed by the Reserve-Bank of India 
to formulate rehabilitation padcages 
for the revival of potentially viable 
units. The banks and financial insti- 
tutions evolve rehabilitation packages 
for the revival of sick units. 

(iv) Reserve Bank of India have 
.also issued guidelines separately to 



the banks indicating parameters 
within which banks could grant reliefs 
and concessions for rehabilitation of 
potentially viable sick units without 
reference to RBI both in the large and 
small scale sector. 

(v) Government of India intro- 
duced a Margin Money scheme with 
a view of supplementing the effois of 
the State Governments in reducipg 
the incidence of sickness in the small 
scale secior. Under the liberalised 
scheme the maximum amount of 
assistance per unit available to sick 
small scale units for rehabilitation has 
been increased from Rs. 20,000/- to 
Rs. so,oOO/-. 

(vi) dn '~xcise ~ e l i e f ~ ~ c h e m e  for . 
weak units has also been announced. 
The scheme would apply to any unit 
in which 50% or more of the maxi- 
mum net worth in any of the previous 
five accounting years has been eroded . 
by accumulated losses. The unit 
should have a rehabilitation, m d e r  
nisation or diversification pac-e 
approved by a designated financial 
institution. The eligible unit would be 
entitled to an  interest free loan, with a 
grace period of 3 years and repayable 
over seven yeag, amounting to 3% of 
its actual excise payments for three 
years 'subsequent to the approval of 
the scheme. *The total amouit given 
by way of such 'Excise Loans' will not 
exceed 25% of the over all cost of 
rehabititation/modernisation/diversi- 
fication. 

ivii) A Small Industries Develop- 
ment Bank 9f India (SIDBI) has been 
established in April. 1990 to function' 
as an Apex Bank' for tiny and small 
&ale industries. The paid up capital 
of this bank' is Rs. 250 crores. 

SIDBI has been organising re- 

habiliwtion meets in different States 
to help primary lending institutions 
(PLIs) and promote'rs in drawing up 
mutually acceptabli rehabilitation 
packages for potentially viable sick 
SSI units. During 1%91, 23 meets 
e r e  organised at 14 centres where 
cases of over 250 units were discussed. 
The response, from the PLIs and 
bopowers to such meets pas been 
encouraging. 

A separate Refinance Scheme for 
Rehabilitation (RSR) is being op- 
erated by S1DBI.for revival of poten- 
tially viable sick units. 

Naclear P ~ w e r  Plant in Kernla 
6 

3192. SHRI M. RAMANNA RAI : 
Will the ' PRIME MINISTER be 
pl$ased to stafk : 

(a) Whether the site for proposed 
Nuclear Power Plant in Kerala has 
been decided and located at Perirgon 
in' Kasargod district and com- 
municated to the Union Government 
by the Government 'of Ktrala; . 

(b-) the cost of the project and who 
will meei the cost; 

(c) the time schedule for comple- 
tion of the projtct ; 
. (d) the total land required and the 
number of people likely' to be sh- 
ifted; and 

(C) whether the people of h e  area 
has shown any resentment and if s a  
the reaction 'of the Government 
thereto? 

THE MINISTER OF' STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMAII MARGARET 
ALVA) : (a) to (e) Peringome. site in 


